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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

S.B. Civil Writ Petition No. 6210/2026

Dr. Ram Gopal Sharma S/o Dhnna Lal Sharma, Aged About 66
Years, R/o Mangyawas, Govt. School Ke Samne, Mansarovar,
Jaipur 302020

----Petitioner
Versus
1. State Of Rajasthan, Through, Principle Secretary, Finance
Department, Government Of Rajasthan, Secretariat,
Jaipur.
2. The Principal Secretary, Ayush Department, Government
Of Rajasthan, Secretariat, Jaipur.
3. The Director, Directorate Of Ayurved, Department Of

Ayurved And Bhartuya Chikitsa, Government Of
Rajasthan, Ajmer

4. The Director Pension Department, Rajasthan Government,
Jyoti Nagar Jaipur

----Respondents
Connected With
S.B. Civil Writ Petition No. 6211/2026

Dr. Rama Shankar Pareek S/o Badri Narayan Pareek, Aged About
67 Years, R/o Ward No. 9, Hospital Road, Chaksu, Jaipur,
Rajasthan- 303901

----Petitioner
Versus
1. State Of Rajasthan, Through, Principle Secretary, Finance
Department, Government Of Rajasthan, Secretariat,
Jaipur.
2. The Principal Secretary, Ayush Department, Government
Of Rajasthan, Secretariat, Jaipur.
3. The Director, Directorate Of Ayurved, Department Of

Ayurved And Bhartuya Chikitsa, Government Of
Rajasthan, Ajmer

4, The Director Pension Department, Government Of
Rajasthan, Jyoti Nagar Jaipur

----Respondents
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For Petitioner(s) :  Mr. Bhuvnesh Tiwari

For Respondent(s) :  Mr. Bhuwnesh Sharma, AAG with
Mr. Vishnu Dutt Sharma

HON'BLE MR. JUSTICE RAVI CHIRANIA
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1. The petitioner has challenged the impugnhed order dated
24.03.2026 passed by the respondent whereby the concerned
Officer, who issued the impugned order, in which he directed all
the Officers of the concerned Districts to initiate the recovery of
pension benefits and get the amount deposited in the State Ex-

chequer, which reads as under:-

SUNIGT [Qar=iifd of@ & & 319 gRT fAFied
e H sifera fafeeariERal & siteengT va IFMS 3.0
3icl Bivags & TR W Ay [99/ giger @ oan
SJqEcTl B¥d Y HIduTer Yo @ ¥l UY [H9@d yerT
wfigd dvarg ¢ &)

3T 39BN fFar wrar € & 02 fRaw &
Hiav HerT Al H Sl fAlbeanediRal & YT gaeor
& HIE H WIET T UIT BrAcTT ¥ FIAIT: D BY
Wigd @ g [FFAT YaT < #¥aid g4 FHIHIgErR
SWRIFT  [Albean®Ral @l 133 T SifEd YIarT Bl
U] B GIST SIfEIe RO RI5Tly H GTAT YarT §q Aeferd
fRf&eafeaRal & aaier 02 faaed § T TN #vrd |

HR H Bl TS BrAars] W achiel 39 BT Bl
ST BT AT GIARad &Y |

2. Learned counsel for the petitioner submits that the petitioner
initially filed the writ petition which was allowed by the Co-
ordinate Bench of this Court vide order dated 17.04.2023.
Thereafter, the Department filed Special Appeal before the Hon'ble
Division Bench which came to be dismissed.

3. Learned counsel further submits that in an identical matter,

the respondent-Department filed Special Leave Petition
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No0.6428/2026 dated 16.02.2026 before the Hon'ble Apex Court in

which the following order was passed:-

"Issue notice to the respondent
returnable on 11.05.2026.

In case any amount has already been
paid to the respondent, the same shall not
be recovered during pendency of the
petition.

The High Court is requested to adjourn
the hearing in the contempt petition filed by
the respondent to a date after the date fixed
in the present petition."

4. Learned counsel submits that no appeal was preferred
against the order by which the writ petition in the previous round
of litigation was allowed. Despite the above facts, the concerned
Officer issued the impugned order dated 24.03.2026 for stoppage
of regular pension and for recovery of the excess amount paid. On
one hand the order attained finality and further, in the identical
matter the Hon'ble Apex Court restrained the respondents from
initiating any recovery, however, on the other hand despite the
order of the Hon'ble Apex Court, the impugned recovery order
was issued on 24.03.2026. Being aggrieved by the same, the
petitioner has approached this Court by filing the present writ
petition.

5. This Court finds that the action of the respondent-Officer is
serious and contemptuous, who appeared before this Court and
tried to justify his conduct which is highly unsatisfactory and
unjustified as noted from the facts of the case.

6. The respondents have filed an affidavit before this Court on
18.04.2026, however, after going through the said affidavit this
Court finds that there was no reason for the said Officer to initiate

the recovery by issuing the impugned order dated 24.03.2026.
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7. Now the said document/order has been withdrawn by order

dated 13.04.2026 which reads as under:-

ST [Q9gr=iid A<9add & 9<l¥d GF IThiod HBHIB
21229678 [39Id 24.03.2026 &I Tpicd TUIT T GIieRd

(Withdraw) faar sirar &/

8. Learned counsel Mr. Bhuwnesh Sharma, AAG submits that

bthe action of the Officer is not fair and as per law more so when

writ petition was allowed and in the identical case the Hon'ble

Apex Court has already passed the order, restraining the
Department from making any recovery.

9. In view of the above, after withdrawal of the order dated
24.03.2026 vide order dated 13.04.2026, the grievance of the
petitioner survives no more. However, the fact of issuance of the
order dated 24.03.2026 by the Officer namely, Dr. Anand Kumar
Sharma, who was the Director of the respondent-Department is
not only illegal but contemptuous. Despite passing of the order by
the Hon'ble Supreme Court, and being fully aware of the fact that
the writ petition in the previous round was allowed and the
Special Appeal of the respondents was dismissed and order was
not challenged further, in these circumstances such an act of the
Officer cannot be taken lightly as it shows that he has no respect
for the order of the Court. Despite the adjudication of the issue,
the concerned Officer treated himself to be above law and issued
the impugned order as discussed above.

10. This Court further deems it appropriate to record that once
the Department has challenged the issue before the Hon'ble Apex
Court and even the Apex Court restrained them from making any
recovery, then their action of issuing the order dated 24.03.2026

is also in contempt of the order dated 16.02.2026 passed by the
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Hon'ble Apex Court, as the matter is subjudice before the Hon'ble
Apex Court. Therefore, this Court is not initiating any contempt

proceedings.
11. Learned counsel AAG, also requested this Court not to

pEe o\ initiate contempt proceedings, however, admitted that the act of

L=
-

_fg_} the said officer is serious. In view of the above, after withdrawal

&/

) xhi{ny'_Hu“_-_fff-"' of the order dated 24.03.2026, writ petition deserves to be

disposed of with the cost of Rs. 50,000/- to be recovered from the
salary of the said Officer, namely, Dr. Anand Kumar Sharma,
which shall be deposited with the Bar Association for the welfare

of Advocates.

12. The said Officer shall file a copy of receipt of deposit of cost
within a period of twenty days.

13. List these matters on 20.05.2026 showing compliance with

this order.

(RAVI CHIRANIA),]

RINCHU /3-4
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